
IVE TRI BUNAL 
L4N.-GALORE BENCH 

Second Floor, 
Commercial COMPiex 
Indiranagar, 
BANGALORE— 560!8,38. 

Dated: 
0 JAN 1995 

APPLICATICN NO: 
1090 nf 100A_ 

APPL 1C AN T'S 
Sri.Ranganatha Naikar, Bangalore. 

VIS. 

RES PCNDEN T- 
The General Man,ager,Bangalore Telecom Dist.,, 

Bangalore and two others. 

1. To 

Dr.M.S.Nag araia,Advocate 
No.I.L.Second Floor,j Crosts, 
Suiatha "C mplex, Gandhin agar, 9 
Bangai re-560 009. 

Sri-J.1-Vasudeva RaotAdditional Central 
Government Standing Counsel,, 
High Court B uildi'ng's Bangalore"- 560 00l. 

2. 

S dbject.;_ _FI:0rwazdin9 nf -c,*pj'0.S_.o'r the Order, p 
Central Administrative L 'Tribuna

l B ass~ed -by. the 
angalorel.-" ~xx_ 

ease find enclosed herewith 
STAY CR 

. 
EYER/ 'TERI~j oM / passc 	 a COPY Of the 

ORDER/ . 
3~ 	ER 	_d 

. 	I 	 by this. TrjbWj.Aj ill the..above 
mentioned aPPlication~s) on 02- . 	

1. .. I A 
	

01-1995. 

10 ~01 

	

E 	REGIS~TRAR 

	

C~_ 	 ~j 
JL'DICIAL BRANCHES. gm* 



CENTRAL ADMINISTRATIVE TRIBUNAL 
BANGALORE BENCH 9  BANGALORE 

ORIGINAL APPLICATION NO.1099/94 

MONDAY THE SECOND DAY OF JANUARY t  1995 

MR. JUSTICE P.K. SHYAMSUNDAR 	VICE CHAIRMAN 

MR. T,V. RAMANAN 	 MEMBER (A) 

Shri Ranganathe Naikar q  

aged 52 years, 
tjo S, Jagannatha Naikar, 
90j, Ashwathanagar, 
tanjaynagar PC, 
Bangalore — 560004 	 Applicant 

1working as Junior Engineer 
under Ist Respondent) 

( Dr.M.S. Nagaraja — Advocate) 

V q 

The General Manager, 
Telecommunications,, 
Bangalore Districtq  
Bangalore 

The Divisional Engineer g  
Telecommunications t  
Malleswaram External q  
Bangalore 560055 

The Union of India 
represented by 
Secretary to Govt., 
and Director General#  
Ministry of Communications, 
Government of India, 
San.char Bhavanq  
New Delhi Respondents 

By learned Standing Counsel 
Shri M.V. Rao 

0 R D E R 

MR. JUSTICE P.K. SHYAMSUNDAR,  VICE CHAIRMAN 

This application arises from an order 

placing the applicant under suspension. We now 



2 — 

find that the aforesaid order of suspension 

has since been revoked, Today, the learned 

Government Pleader produced before us an order 

dated 30,12.1994 issued by the Government of 

India revoking the spspension with immediate 

effect. We place an record the aforesaid order 

and in the light of the same # direct this 

matter to stand disposed of as having become 

inf ructuous. No costs. 

VV 

MEMBER(A) 	 ~~iVICE CHAIRMAN 

4'N'b 
RATIVe 	

COPY oo-- -11, 

r 

A 

f 460 S 
' 	*m ~t'j v~ i'~ rt b I' CC ra 	lbunal Tr Central Admin rativs Tr 
Bangalore Bench 

BangaloM 
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